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New Delhi, this the 26th day of June, 2000

Hon'ble Mr. S. R. Adige, Vice ChairmarsCAl
Hon'ble Mr.Kuldip Singh,Member (J)

Shri Rarn Saran S/o Shri Ram Din
Deputy Director
Central Water Cofnmissior!,
501 iS) Sewa Bhawan., R.K. Puram,
New Delhi--! 10 066.

R/o 2/4 Block-II, New Mlnto Road Hostel,
New Delhi-l lO 002. "" Applicant

(By Advocate - Shri K. t- Bhandula)

^Jjsus

1. Shri 2. Hasan

Secretary to the Govt. of^India,
Ministry of Water Resources,

'  Shram Shakti Bhawan,
New Delhi"!.

2. . Shri A.D, Mobile,
Chairman,
Central Water Commission,

Sewa Bhawan, R.K. Puram,

New Delhi-66. -- Respondersts

(By Advocate -■ Shri Rajeev Bansal)

0 R D E R(ORAL)

By Hon" ble Mr, S,.R, Ad.iae,^_yi

1 . Heard both sides on C.P. 12/2000 alleging

contumacious disobedience of the Tribunal's order dated

^  • 6.1.99'in OA 2334/96.

2. By the aforesaid order, respondents had been

directed to consider applicant's representation (Memorial)

for expunction of adverse remarks for the period 29.9.94 to

31 .3.95 by means of a detailed, speaking and reasoned order

in accordance with rules and instructions in the light of

what had been stated in the order; within 3 months from the
^ low

date of receipt of a copy of the order and thereafter



dirsct©c' to consiuGr his prsyor i or prornotiori os

on ad hoc basis with effect from the date his

^unxor was prorooted w^xth conseQuentiaj. benef i

b

D X r ec to r/b h

ImRiwdiate

Pursuant to the aforesaid order dated Sal ., 93,.

respondents have issued OiM,.

reference has been rriade to their

dated 5. 1.2000 in which

ear lie," order dated 6, .a 33

a  detailedj reasoned and speakinQ one^. I  i! b?

aforesaid order dated also states that the.1 ,2000

competent authority for reasons given, have decided not to

promote applicant to the next higher grade of Directo?"/S£

of GWE .Service on ad hoc basis Wie,fd the

immediate junior was promoted.

J 1.-J t f--> } i 1

The afoi'esaid orders have no doubt been passed

jith delay which should have been eschewed by respondents,

light of the aforesaid orders passed by them, it

said that there are sufficient reasons for

proceeding against respondents for initiating contempt

action against them.

cannot

;f the applicant dissatisfied with. the

respondents decision not to promote him on csd hoc basis

with effect fromi the date his immediate junior was

prornoted, it is open to him to assail the sa.me in

accordance with law, if so advised,

5, Subject to the above, contempt proceedings are
.-Jt-
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